ACT No. V oF 1894

P assEp By tHE GovirNor GENERAL OF INDIA IN CouneiL.
(Received the asseil of the Governor Geieral on- the 2ud: March;
1894) -

An Act to amend the Code of Civil Procedure.

X1V of 1882. WHEREAS it is expedient to amend the Code of
Civil Procedure; It is hereby enacted as fol-

lows :—-
1. (1) This Act may be called the Civil Procedure Title and
Code Amendment Act, 1894; and comenge-

mont.
| (2) It shall come into force at once.
8 xIvof1sse. 2. After section 810 ‘of the Code of Civil Pro- Addition of

cedure the following shall be inserted, namely :— new section
after section

‘ 810 of Code.

“310A. Any person whose immoveable property Application
has been sold under this Chapter may at any time Bg’gt‘:)‘igt‘gig:‘
within thirty days from the date of sale apply to have aside sale en

the sale set aside on his depositing in Court— gg gsit of

(@) for payment to the purchaser, a sum equal
to five per centum of the purchase-money,

and o
(%) for payment to the decree-holdér, the amount
specified in the proclamation of sale as that
for the recovery .of which the sale was
ordered, less any amount which may, since
the date of such proclamation of sale, have
been received by the decree-holder, ,
«Tf such deposit is made within the thirty days, the

Court shall pass an order setting aside the sale :

«« Provided that, if a person applies under the next
following section to set aside the sale of his immove-
able property, he shall nqt be entitled to make an
application under this section.

“Nothing



40 . Qivit Provedure. | [aor ¥

“ Nothing in this section shall be construed to
relieve the judgment-debtor from any liability he may
be under in respect of costs and interest not covered
by the proclamation of sale.” e S

3. In section 315 of the Code of Civil Procedure xivof 188
the figures and letter *“ 810A” shall be inserted after
the word ‘“section’’ ‘and before the figures 312",




